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Central Adwinis tratiwe Tribunal

Principal Bench

O.A. No.

Neu Delhi, this the 7th day of I*larch,1996

Hon'ble Shri A.W.Haridasan,Uice-Chairman(3)
Hon'ble Shri R«K. Ahooja,Weraber (A;

1, Opto Electronics Factory Karamchari Union
Raipur, Oehradun,
through its authorised Organising Secretary,
Sh. G.C^Upreti, Presently R-50, Bihari Colony,
Gali No. 6, Shahdara, Delhi-32*

2. H.M«Bhatt s/o G.R.Bhatt,
Affected eraploype through
applicant No. 1. ...A olicents

(By Shri G.5.Beqrar,Advocate)

Versus

1. Union of Indie through
the Secretary,
Ministry of Defence,
Defence Production, Civ/il Sioe,
Govt. of India,
Sena Bhauan,
Neu Delhi*

2. TheChairman, D-G-C.F. Otdanance Factory,
10-A, Auckland Road, Calcutta.

3. The General Manager,Opto Electronics Factory,
Raipur,
Dehradun. ...Respondents

(By Shri V.S.R.Krishnaj Advocate)

Hon^^le_^Shri^Aj.U.Har idasanj^U^ce-Chairman^3)s _

The first applicant is the Opto Electronics Factory

Karanchari Union, Raipur, Dehradun represented by its

organising Secretary and the second applicant is one of

the nenbers of the said Union and working as skilled

worker under the respondents. Their grievance i£
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that the nenbers of the first applicant j^nj^n thougV-^e
performing the duties of skilled nature retained

in lower pay scales applicable to a semi-skilled workmen

and that their repeated representations for Be-consideration

of the issue and for granting them an appropriate pay scales

are not being considered favourably by the respondents. Under

these circumstances, the applicants have filed this applicatur

seeking the following reliefss-

"Direct the respondents to re-examine the pay seal#

of the applicant Union and its members with referenca

to their nature of duties, liabilities, higher quali

fication and also to consider their representations

and to decide thsti within fix time and also to avoid

discrimination in pay scale and to Honour the

dlictrine of equal pay for equal work enshrined in the

Constitution of India under Article 39-D and also t©

frame a policy for upgradation which is being don® ir;

other Ministries of tha Central Govt. with starting

scale of semi-skilled Artisan at the rate ofRs. 1200-

1800 with consequential benefits. Revising Annexure A-

in view of Annexure A-2 and A-S".

The respo/idents in their reply denied the alleoationa
A '

alleged in the application that the members of the first

applicant Union are performing the duties af skilled nature,

and opposed the grant of relief^prayed for in the O.A.

However, when the case came up for hearing today, tha

learned counsel on either side agreed thdt the application can

be disposed of finally at the admission stage itself with

appropriate directions in regard to re-consiaeration of tha

issue by the respondents. The learned counsel for the applic arst
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state, that the applicants pould noe, make aconecUPated teprtsentat Ian
mithin a period of fifteen days and the raspondent, may he directed
tc dispose off the same mithin a reasonable tims, frame, f a respondent '
counsel has no objection if the anni iV inm

appiicati-on is disposed off liiitf ^he

above direction at the admission stage itself.

the li.hc of what is stated above, we qre dispos irv of this
O.A. cith a direction to the applicant tp make a representntion
Pith regard to their grievances highli-hted in this spnlic tion eithin
a period of fifteen days from the date of receipt of the per: ifieo
cop. Of this order and ,1th a df action to the rospondenis to consider

the said represenration, if so made mithin the aforesiid per roc of fp ,
days, and to dispose of the same mith a speaklnr,. order sitnln a period
of foir months from the date of receipt thereof. Th, re is no order -a
to costs.
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